INTHE INCOME TAX APPELLATE TRIBUNAL
JODHPUR BENC]{ (VIRTUAL), JODHPUR.

BLEFORL: Dr. MITHA LAL Ml

ENA, ACCOUNTANT MEMBIER
ANID STIR| NARINDER KUM

ARCJUDICIAL MEMBER
ITA No. 291/Jodh/2024

Shri Panchpadara Vs,
Goushala Samiti

Pachpadra, Balotra

|[PAN: ABETS682813)
(Appellant)

The i'1O
Ward,
Balotra,

(Respondent)
Appeliant by Sl RS Poonig
Respondent by: Shyj Bhanwar Singi Ratoow, CH-DR

Dave ofdeast;, [ 09/G92023
t

OOOUGCenen 24 vulnss

Yy, e RN 79
rate ol Py

PER._ Dr MITHA LAL MEENA, ACCOUNTANT MEVMBER

Appellint Swsit wis hefire Fearved CHlek) o s application submitied

for i registratiog: urder sub clapse Pt ol ¢lause (acy of sub secion ol ool

Section |7A ofthe Avrand subntitted in Form AR,

Said applicaiion came (o he chismissed as having been withdrawn, us s

avwlable from the order dated 20.02.202: passed ov | earned CL (),

ieeling aggricved by suid irder, AppHeant is belore (his Appetlate Tribual

9

Arguments heard. File perused
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3. At the very outsel, Ld. AR Jor the appellant commenced by submitting thyy

2
the impugned order an ex-parte,

We raised query as to the maintainability of this appcal, as in the Impugned

order it findsmentioned that it was on the application filed by the applicant that the

application seeking registration u's 12AB of (he Act, was withdrawn,

4, Fhe impuencd order does not reveal that the ap licant was broceeded
pug pp

against ex-parte.

In para 2 of the impugned order, Learned CUL(E) mentioned aboun

submission of an application by the applicant on e-filing portal on 15.02.2024 ¢

for withdrawal of (he application u/s 12AR. on the ground that the dssessee-

applicant Samili was not registered under RPJ’ Act, 1959,

Consequently, [ carned CIT(E)  dismissed  the application seeking

registration, as having been withdrawn,

[Faced with the contents of para 2 of the impugned order, 1.d. AR tor the

appellant has admitted that on behalf of the applicant, application (or withdrawal

of the application u/s 12AB was submitted.

However, Ld. AR has added that said application was submitted when the

stalt of the office of Learned CIT(E) generally proclaimed that none of the
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application for registration was going to be allowed, without its registration under

RPT Aclt,

It may be mentioned here that no such averment has been made in the

grounds of appeal filed by the applicant-appellant,

Since the application u/s 12AB was got dismissed as having been
withdrawn, present appeal is not maintainable, Consequently. the same iy hereby

dismissed.

Order (o be pronounced under Rule 34(d) of (he Income Jax (Appcllate
Tribunal) Rules, 1963 by placing the details on the notice board.
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